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Marg, Beside Gandhi Clinic, Near Parimial Chowk,

Bhavnagar, Gujarat -364001
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HON’BLE MR. SATENDRA VIKRAM SINGH, MEMBER (TECHNICAL)

DATE OF HEARING/ DECISION: 17.12.2025

FINAL ORDER NO. 11437/2025

DR. AJAYA KRISHNA VISHVESHA :

Matter has come up several times earlier i.e. on 18.07.2025,
27.08.2025, 03.11.2025 and today, this is 4t time. Since the case is old
one pertaining to year 2014, the appellant was given last opportunity and
was also served the notice. Despite this, none present for the appellant. In
these circumstances, for the lack of due diligence on the part of appellant,
this court is inclined to dismiss the appeal for want of prosecution in view of
the law laid down by Hon’ble Bombay High Court in the case of Chemipol
vs. Union of India reported at 2009 (244) ELT 497 (Bom.). The appeal is

dismissed.
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2. However, the appellant is granted liberty to approach this Tribunal for

restoration of appeal explaining reasons for non-prosecution, if so desired.

(Dictated and Pronounced in the open court)

(Dr. Ajay Krishna Vishvesha)
Member (Judicial)

(Satendra Vikram Singh)

Member (Technical)
KL



